
     

   

       

 

     

           

          

        

     

      

 

     
     

      
       
       

  
        

       

    

   

 

  

        

           

          

        

              

          
       

         



Forgings Priyate Limited, the Transferee Company and their respective

Shareholders. The Equity Shareholdem present in meeting has unanimously

approved the Scheme without any modification. The Chairman appointed for

the said meeting has filed his report as to the result ofthe meeting along with

affidavit with the Tribunal on l2'h June,20l7 which is annexed as Annexure

'F' to the Company Scheme Petition.

4. The Counsel for the Petitioner further submits that as directed by this Tribunal

notices have been served upon all the Regulatory Authorities namely,

concemed lncome Tax Authorities, Central Govemment through Regional

Director, Ministry of Corporate Affairs, Mumbai and Registrar of Companies.

Mumbai. Notices have also been served upon Secured Creditors and

Unsecured Creditors of the Petitioner Company. No representation has been

received by the Petitioner Conpany from any other Regulatory Authority nor

from the Secured Creditors and Unsecured Creditors. .The requisite

infomation called for by the office of Regional Director has already been

submitted by the Petitioner Cornpany and no further information has been

sought for.

5. At least not less than l0 days before the date fixed for hearing. Petitioner

Company to publish the notice ofhearing of Petition in two local newspapers,

viz. "Lokmat Times" in English Language and translation thereof in "Dainik

Lokmat" in Marathi language both having circulation in Aumngabad.

6. The Petitioner Company to file affidavit of service in the Registry proving

publication of notice of hearing of Petition in newspapers.

V. Nallasenapathy, Nlember (T) B.S.V. Prakash Kuinar. Member (J)
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